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Commissioner,'; Kendrlya Vidyalaya Sangathan, - 18,

Instltutlonal Area, Shaheed Jeet Slnuh Marg, New Delhi-.
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.. Respondent
CORAM:

HON BLE MR.S.K. AGARWAL JUDICIAL MEMBER

: HON BLE MR.A. P NAGRATH ADM MEMBER

For the Petltloner 5«_ - +.. Miss Shalini Sheoran

/

\For'tge'Respondent T T -—-

} '~ ORDER

' PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER .
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The learned, counsel’ for the applicant has come with
|

the’ prayer to modlty the order of transfer dated 21 2.2002,

.1ssued by respondent ‘No.2, and has prayed\that aygllcant s

!

request for transfer to Ajmer should be/con51dered on first,
priority baseéﬂon medloal,grounds.. : ,
- R ~ 7 B ‘ .
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2. . .On perusal of averments and records, it appears that

2

thlS transfer order is outcome of the order passed. in OA

:

442/2002‘ Mrs. Sudesh Singh v, Commissioner, KVS, & Ors.,/

. decided .on ZD.liaZQQl; ‘By7the said'orderf this Tribunal

held as under : .
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"1l4. The 0.A. is, therefore, dismissed with the

direction to the respondents to review:the impugyned

order of transfer dated . 22. 6 01, sultably to

§
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accommodate the appllcant at a nearby place in the

region Wthh is more accessible to her famlly,

receipt of a copy_of this order."
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3u-\v AS - the respondent department has passed an order in
compllanre of the order passed by thls Trlbunal we do not

» find any reason to modlfy the 1mpuBned order of transfer

dated ~21.1. 2002.,_ However, - the 4 appllcant may make
\‘\
representatlon to the competent authorlty for redressal of
her‘ grievance and it ' is axpected from the - respondent

department to ‘consideri the . request of the applicant

sympathetioally.
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4. f With the above observatiens, this OA is.dismissed in

limine. ; ~

(S.K.AGARWAL)

/», .P NAGRATH) E ' A S

MEMBER (A) IEMBER (J)

b : 4

| within a ;period] of two months‘ from the date of
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